IN THE CENTRAL ADM TTETFATIVE TRIRMIAL, JAIPUE BENMCH, JATPUR.

Date of Decision: 20.12.96
CP 157/95 (OA 455/91)
Wihal Singh, Fhalazi under IOW, Tdgyah, Tota Division, Uota.
... Petitioner
Versus '\

M.Zarajuddin, Divisiconal Pallwﬂ] Mnhage: Weatern Pailway, Fota Division,

Kota.
.-+ Respondent
, CORAM:
HOIW'BELE MR.CGOFAL ITISHIA, VICE CHAIRMAN
. HOW'ELE MR.S.C.VAISH, ALMIIISTFATIVE MEMBER
For the Fetitioner . ees M CLR.Sharma,brief holder for
i Mr.Shiv Kumar
For the Respondent ) oo Mr.Bhupesh Dubsy, Head Clerk,
| departmental repressntakive
ORDER.
PER HOII'ELE ME,GOFAL ITTISHIA, VICE CHAIRMAN
Petitionsr, Wihkal 3Singh, hsa filsd rthiz Contemph Petition u/s 17 of
the Adminiztracive Tribunals Act, 1935, allsging that by not congidaring the

Dy

peticioner's case for promotion to a highsr post in his line a3 per rules

the respondsnt has committed contengpk of court.

2. We have heard Mr.C.E.Charma, brief holdsr for Mr.chiv Tumar, ccunszl

for the petitioner and Mr.EhupA*h ubey, Heald Clerk, Jepartmental

representakbive for the vespondent, and have gons through the records of the
case.

3. There was a dirsction to the rvespondent in OA 455/61, dzcided on
3C.9.94, to considesr the petiticner's casz fov promobion £o a higksr poet in
his line az per rules in accordance with his seniority position. In

Y]

compliance with the direction of the Trikunal, the respondent iz holding a
suitability test in which th: petitioner haz besn called to appzsr. The o
direction having lw=en substantially complied with, no case of contempt is

made ocut. This Contempi Fetition is, therefore, dizmisssd. lotic: izsusd is

discharged.

P, | L \Qrm"m‘
(S.C.VAISH) | (GOPAL KRTSHIA)

ADMINISTRATIVE MEMBER _ . VICE CHAIRMAN



